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(b) if so. the reasons for the inordi­
nate delay in commencement 01 con5truc· 
tion work at Vijayawada where 25 to 30 
crores of rupees business of insurance is 
made every year; and i, 

(c) the date by which the work is 
likely to commence 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
RDHANA POOJARY): (a) Yes, Sir. 
The Branch Office of the LIC loca ted in 
the building at Besant Road, VJjayawada, 
was shifted to Arundel Municipal Complex 
accommodation at a monthly rent of Rs. 
9760. 

(b) and (c) The LIC have a proposaJ 
to re-develop the property at Besant Road 
after demolition of the existing bui Id lng. 
However, vacant possession is yet to be 
obtained of some parts of fhe building. 
Action to aet premises vacated has b.!en 
taken. After vacant possession of alJ the 
parIs of the building is obtained d~molj .. 
tion work will be undertaken. T.!ndcrs. 
have been invited meanwhile fur demoii­
tion work of the structure. 

Ne2otiation for foreian loans by Slate 

Government Enterprises 

3600 SHRI SURESH KURUP: \~1111 
tbe Minister of FINANCE be pleased to 

state 

(a) whether the public enterprises of 
State Government can negotiate foreign 
loans without permission from the Union 
Governme nt; 

(b) whether in 1984-85 Kerala State 
Electricity Board has successfuJJy negotiated 
Rs. 500 crores loan from tbe GovernnleJlt 
of Canada or any financial institution in 
c.nada; 

(c) whether the loan was negotiated 
after obtaining prior sanction from Gov~rn .. 
meDt; and 

(d) if Dot. the action Government pro .. 
pose to take in this regard? 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI lANA· 
IDHANA POOJARY): <a> No, Sir. 
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(b) No, Sir. 

(c) and (d) Do not arise. 

Discovery of precious stones in Bolangir 

and KaJabundi <iistrirts of Orissa 

3601. SHRIMATf JAYANTI PAT .. 
NAIK: WdJ the ~llnister of STEEL 
MINES AND COAL Le ph~ased to state: 

(a) whe(h~r Govermnent have found 
the d('posl (S of sonle precIous stones in 
Bolangil and 1< alahandl dlslr icts in Ori:)sa; 
and 

(b) .f so, the detaiis of the survey 
reports su J IHUed by th.; (j~OIOgiCdl Sl.Kvey 
of IndIa tiLd S{;ire lYllolHg Deplrtmenl in 
this rcg1 r d '! 

THE ;vllNlS fER OF STEEL, MINES 
AND COAL (SdH.l VAjAN r SATaE) ; 
(a) and (0) y\:!~. Sir. As d r~sult of sur­
Vt:;y~ carned vut by G...:ological Survey of 
India and ~ta le .. vllDloJg D~pa[(men[ of 
Orissa, only ~nlaJl pockels and sporadIc 
occurrenc,~s of Sapphd e, Garnet and Aqua­
man He have Deen f..:· ported trom KarJakot, 
Badlamura, Ldnjl aHd SmapaJi areas in 
KalaiLdlLi Jhil'ICi anJ acquamarine f(om 
Hi rmahar.Jjpuf, PdtDdgarh ~dllgamra areas 
in Bolangil di"irjl.:t. G..lfIle. <IS also found 
near Talpadar cii~d Damjhor in Kalanandl 
district and beryJ around Gocbbapara, 
Antarla and ManOlp.tda. 

Purchase of cotton in Andhra Pradesh 
lJy Cotton Corporalion of India 

3602. SHRI C. SAMBU : Will the 
Minister of SUPPL Y AND TEXTILES be 
pleased to state: 

(a) whether Government are aware 
that near:y one Iakh baies of cotton are 
Jying wi th the farmers of Guotur and Pra. 
kasam Districts of Andhra Pradesh and 
the Cotton Corpora tion of India ;s not 
buying cotton even at the minimum 
price; 

(b) if so, the remedial measures take~ 
by Gl)Vernment to purchase huge stocks of 
cotton produced by the small farmers of 
Guntur and Prakasan Districts. 
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(c) whether the export quota of cotton 
allotted to Andhra Pradesh will be increa. 
sed to 50,000 bales this year; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH); 
<a> to (d) It has been reported that the 
farmers of Guntur and Prakasam districts 
in Andhra Pradesh were facing difficulty 
in disposing of their cotton. The Cotton 
Corporation in close coordination with the 
State Governm~nt has already arranged 
purcbase of kapas arriving at the regulated 
market yards at support prices subject to 
suitable deductions on account of poor 
quality. The Corpora tion has assured the 
farmers (If its presence in the regulated 
markets throughout the se:ison. The 
Andhra Pradesh State C'Joperative 1\1arket­
ine F:deration has already been released 
an export quota of 10,000 bales. The 
Cotton Corporation of India has also been 
purchasing cotton fron1 Andhra Pradesh 
for export. 

Di.lent on the question of black money 

3604. SHRI CHINTA MOHAN: \Vilt 
the Minister of FINANCE be pleased to 
state: 

(a) wh~ ther there has been serious 
dissent on the question of black money in 
the coun try; 

(b) if SOt d~tails of d;ff.;rences in the 
estimate of black money by various agen­
cies; 

(c) whether Government have any new 
Bond Scheme for uneartning black 
money; 

(d) whether the earJi~r Bond Scheme 
for black money has been a success; 
and 

(e) if 60, whether Government are 
tonsidcring renewinl the same and if so. 
in what form 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANA­
aDHANA POOIARY) : (a) and (b) The 

National Institute of Public Finance and 
Policy was entrusted with the study of the 
estimate and the extent of black money in 
the country. No other agency has been 
entrusted with the study. NIPFP in its re· 
port "Aspects of Brack Economy in 
India" have estimated tbe bJack inconle 
generation in ] 983-84 at 18 to 21 % of the 
Gross Domestic Products at 31,584 to 
36,786 (rup.!cs in crores). 

(c) No, Sir. 

(d) Rs. 964.45 crores worth Bearer 
Bonds were sold. 

(e) No, Sir. 

Taking f~ssession of properties of smugg­
Jers and foreign exchanges manipujator. 

3605. SHRJ K. RAMAMURTHY : 
\Vill the Minister or FINANCE be pleased 
to state: 

(a) the rt:aS\JDS for laking physical 
pos~CSSiOil of th~ prop~rtks of smuigl~rs 
and foreign exchan~es manlpuialors only 
in about 66 cases involVIng properties 
vaJu~d at aOOUL R'i. 31 21 laKhs as on 30th 
Novemb..:r, lS84, wbile lbe competent 
au~hori ties had upto 30th November 1984 , 
issued notices und~r SectJon 6 of the Smuj-
glers and Furdgn Exchange ManipuJa lors 
(Forfeiture of Propt:ny) Act, 1976 JD about 
2449 cases involvIng propertIes valued at 
about Rs. 39.47 crores; and 

(b) when Government propose to 
complete tbls process and the number of 
cases pending as On date? 

THE A1INISTER OF STATE IN THE 
MlNiSTRY OF FJNANCE (SHRJ JANA­
RDHANA POOJAR Y): (a) Physical 
possession of a property under the Smua. 
glers and Forejgn Exchange Manipulators 
(Forfeiture of I'ropeny) Act, 1976 cannot 
be taken over mereJy by issuance of a 
notice under Section 6. Proceedings for 
taking over physical possession of a pro­
perty can be. started only in a case in which 
an order for forfei ture has been made 
a fter considering the explana lion given by 
the persons a ffected and after aUowinl 
him a reasonable opportunity of hearlDaf 




